
Government of Jammu and Kashmir 
Department of Law, Justice and Parliamentary Affairs 

(Acquittal Section)C1vil Secretanat 
(Snnagar /Jammu) 

Nol lfl.?ltion 
Srinagar, the ty" September, 2018. 

sRo,J'/'! In exerctse of the powers con(erred by sub-section (1) of sect1on 492 of 1he 
Code of Cr1m1nal Procedure Samvat 1989 the Government hereby appoint Sh tmuaz 
Ahmed 1-iarnal Advocate. ld.Court of Prpl Sessions Judge.K•shtwar as Special Pubhc 
Prosecutor 1n the case tilled FIR No.58/2018 1nvolv10g offences pumshable under sections 
302 RPC and 7/27 lnd1an Arms Act PIS K1shtwar before the Ld.Cour1 of Prpl. Sess1ons 
Judge K1shtwar 

Ely Order of the Government of Jammu and Kashm1r 

Mo LO (ACO) 2018/ '\96·Kish\war 

Sd/-
(Abdul Majid Bhat) 

Secretary to Government 

Oa\etl. - -09 - 2018 

Copy IO JPC-
~~~ncspal Secretary to Government Home Department Thss is with to his 

U 0 No.Home/OWP/80/2018 Dated 07-08-2018 
2 D1rector General of Police. J&K,Srinagar. 
3 Registrar Generai.J&K, High Court. Snnagar. 
4 Prpl Sess1ons Judge. K1sh\War 
5 Ou\!ctor Prosecu11oo. J&K PHQ. Snnagar 
6 01rector Lttigation. Jammu. 
7 Sr Superintendent of Pollee, Ktshtwar 
8 Public Prosecutor. Ktshtwar 
9 Sh lmttaz Ahmed Hamal ,Advocate . Ld.Court of Prpi.Sesstons Judge. 

Kishtwar for mformatton and necessary action. He shall not be entitled to any 
fee or remuneration from the State for conducting this case 

1 o General Manager, Government Press. Jammu for publication in an extra 
ordmary tssue of the Government Gazette. . 

11 SRO Sectton. Department of Law Justice and Parliamentary Affatrs 
(W 7 S. C) . 

no) 
Law Offtcer 


